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Heari Ld. counsel tr beth sides. 

2. 	L14  counsel Mr. B•  Mukherj ec appearing an behalf of 

the respondents.,  sunits one letter dated 3.2. 2000 written 
Mel 

by the applicantlto the General Manager, Farakka barrage 

Project, Parakka, Murshidabad(W.L) and states that the 

applicant is agreed to acceptthe decision of the Ministry 

of Water Resources vide letter N.16/13/91G.SP dated 1.9.99 
- 	--- 

on c 

3, 	Id. counsel*  Mr. Samir (hoh appearing on behalf of 

the -applicantist2flits that the respondents may be directed 
to the applicants 

to ma)ce payrnen1 as per the aforesaid order of the Ministry .t 

Water Resources within a specific period since the applicant 
Jatinidra Math Qioudhury 
jas álrea-dy given undertaking to accept the decision of the 

Ministry. 

4 	We have considered the submissions made by the id 

counsel for beth sides and hve perused the letter produced 

by the 11, counsel for the respcnidents. On a perusal of 

the said letter dated. 3.2. 2000, it is found, that the applicant 	I 
his 

has already given undertaking regarding 	eptance .t the 



-. 2- 

iecision of the Ministry of Water #esources vi'e order 

I416/13/91 GR-FMP datecl1.9.99 to restrict his arrears on 

account of promotion- to the post of Heat Security Guard tor 

three years preceittg the 4kate at jugrnent 12.7.91 given by 

Central Amini strative Tribunal, Calcutta bench in T ANo, SO 

of 1986. Se, we ale not firt any impediment to dispose ot 

the O.A. by iirecting the mspendents to make payment to the 

applicntson the basis of the aforesaid decision of the Ministry 

of Water Resources dated 1.9,99 as prayed for by the id 

* 	counsel for the applicant.% 

5. 	Accordingly, the respondents are directed to make payment 

of arrears to the applican1on thebis of the 4aec1sien of 

the Ministry of Water Resources vide No. 16/13/91 GP-.FP dated 

1.9.99 and the declaration of the applicant within one month 

from the date of cemTnunication of this order. With these 

observations,, the O.A. is disposed of without ay order as 

- 	to costs. 
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